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i 20 Whether reporters of local papers may be allowed
to see the judgment 2Ves,

24 To be referred to the Reporters or not 2 /N

3. Whether Bis Lordship wishes to see the fair
copy ©of the judgment ? Yes.
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JUDGMENT

K.P+ACHARYA,V.Ce 1In this spplicatiomp under sectionl® of the
Administrative Tribunalsact, 1985, the applicant prays
toquash the order passed bythe competentauthority
contained in Annexure-=2 transferring the applicant fram

Cuttack to Sambalpur,

20 Shortly stated,the case of the applicant is
that while he was functioning as Assistant Superintendent,
Telegraph Traffic posted at Cuttack, vide order dated
20,12,1991 contained in Annexure-2 the applicant had been

transferred to Sambalpur which is under challenge.

3e N& counter has been filed in this case for the

reasons best known to the respormdents.

4, I have heard learned counse]._ for the
applicant and Mr.P,NeMohapatra,learned additional
Standing Counsel (Central) forthe respondents, I was
told by learned counsel for the applicant that the
applicant int he meanwhile has joined at Sambalpur and
therefore the prayer No,1 has became infruetuous,
V\ : Méument of learned counsel for the applicant was
VX | % confined to prayer No.,2 and it was submitted that
Respongent No,4, R.FP.Markan at present working as
Assistant Buperintendent,Telegraph Traffic at Cuttack
Central Telegraph Office has made an applicatiocn for
being transferred to Sambalpur and the present
applicant has also made a representation £ or Ahis transfer
to Cuttack. ‘It was therefore, prayed on behalf of the
applicant that the appropriate authority may be

(Ldirected to consider the same and pass necessary
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order§ effecting an interchange by way of kransfer

between t he applicant and the Respordent No,4, Mr.Mchapatra

learned addl. Standing Counsel (Central) submitted that
as far as he knows Respondent No,4 has not filed any
representation, It is directed that in case Respondent
No,4 has filed a representation for his transfer to
Sambalpur and in case, the applicant has made a
representation for his transfer from Sambalpur to Cuttack,
it may be considered by t he appropriate authority and
orders be passed according to law, I hope and trust the
representations of these officers, if filed, may be
disposed of at best within a couple of months framt he

date of receipt of a copy of this judgment,

Se Thus, t his application is accordingly disposed

of leaving the parties to bear their own costs,
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